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are going to have a discussion on the floor
of this House; therefore, there is no use
raising other questions. So, the last ques-
tion will be by Shri Kachwai.

SHRI S. KUNDU : But sufficient time
should be given for the discussion.

MR. SPEAKER : You cannot help it.
You cannot have three days for every dis-
cussion. Every time I am allowing discus-
sion on the floor of the House. Now, the
last question.
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SHARES OF HINDUSTAN MOTORS
+
#245. SHRI K. N. PANDEY :
SHRI RAM SINGH AYARWAL :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :
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(a) whether the inquiry into the circula-
tion of bogus shares of Hindustan Motors
has been completed;

(b) if 50, the details of their findings; and

(c) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
(SHRI RAGHUNATH REDDI) : (a)

No, Sir.

(b) Does not arise.

(c) Investigation into complaints of such
nature usually takes considerable time.

SHRI K. N. PANDEY : How far it is
a fact that this inquiry was initiated by the
Ministry itself on the complaint filed by the
Company that bogus shares were in circula-
tion ?

SHRI RAGHUNATH REDDI : The
investigation started on the complaint
filed by the Company itself. The first
F.LR. was filed at Delhi, F.ILR. 137 dated
25-2-66 under Section 420, 465, 468 and 471
LP.C., then, at Kanpur, F.LR. 1318/133%9
dated 24-11-65 under Section 420, 468 and
471 LP.C. and at Calcutta, F.LR. 371 dated
21-8-65 registered at Hare Street P.S. but
later transferred to Delhi, F.I.LR. 312 dated
24-6-66. The police have started investi-
gating into the matter. The F.LRs. have
been filed in the respective police stations.
Another complaint had been filed with the
C.B.1. on 29-7-67 and the C.B.I. is conduct-
ing the investigation in collaboration with
other police stations which have been already
dealing with the F.I.LRs. The investigation
is going on. I would only make one appeal
to the hon. Members that since the investi-
gation is going on and some persons have
also been arrested, they may not press for
further information in the interest of the
proper investigation itself,

SHRI K. N. PANDEY : Is it a fact that
C.B.IL is also making an inquiry into the
matter and, if so, how far the inquiry by
the Ministry and also the C.B.I. is being
coordinated ?

SHRI RAGHUNATH REDDI : As
already submitted, the F.LR. bad been
filed withthe C.B.I. on 29-7-67 and from
that date onwards, the C.B.I is investiga-
ting into the matter in collaboration with
other police stations where F.LRs. had been
filed before. Bogus shares worth about a
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lakh of rupees have been discovered and for
that, the: investigation, to connect the per-
sons who have been responsible for this, is
goingon. As I said, some arrests have been
made in this connection. If I say anything
more, it will only help those who are res-
ponsible for perpetuating that crime.
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MR. SPEAKER : That has nothing to
do with this. Only the first part of it may be
answered.

SHRI' RAGHUNATH REDDI: As far
as the first part of the question is concern-
cd, under the Criminal Procedure ;Code
when the F.LR. is filed in the police station,
that police station will get jurisdiction to
investigate the matter. As I Jsubmit-
ted, three police stations are connected with
this and these investigations come
within the jurisdiction of the State Govern-
ments. Only on 29-7-67 when the F.LR.
was filed before the C.B.I., the Central Go-
vernment came to take action and the
C.B.1. has been collaborating with other
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police officers for the purpose of investiga-
tion. As I said, some people have been
arrested and bogus shares worth about a
lakh of rupees have been discovered. The
investigation is going on.

SHRIMATI SUCHETA KRIPALANI :
May I know whether immediately on the
detection of the forgery, the Company it-
self took the necessary step of informing
the share-holders as well as the public
about the forged shares being in circulation ?

SHRI RAGHUNATH REDDI : The
Company itself has filed the First Informa-
tion Report in the form of a complaint be-
fore the Police Station. I presume that the
shareholders might have known it. If the
hon. Member wants information on this,
I have to enquire and find out.

SHRI S. M. BANERJEE : The hon.
Minister has said -that the Company itself
has filed the complaint about the circulation
of bogus shares and some officers have been

SHRI RAGHUNATH REDDI : I never
said, ‘officers’... ..
MR. SPEAKER : He said, ‘persons’.
SHRI S. M. BANERIJEE : I would like
to know whether the persons arrested include

some officers of the Hindustan Motors and
if so, how many.

SHRI RAGHUNATH REDDI : I have
already answered this, namely, not to press
for it.
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SHRI RAGHUNATH REDDI : The
investigation is going on. In what manner

the Police are investigating into the matter,
we do not know.

SHRI BIBHUTI MISHRA : I wanted
to know whether the Company was
helping the Government to catch the cul-
Prits . oo

MR. SPEAKER : He wants to know
whether the Company is co-operating with
the Government.
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SHRI RAGHUNATH REDDI : The

MR. SPEAKER : So, you are not aware
of it. Mr. C. C. Desai

SHRI C. C. DESAI : The Company
itself filed the First Information Report,
it is co-operating with the CBI and has-also
<irculated a note to the shareholders and the
Stock Exchange. Is there anything else
which a prudent Company could have
done and which, in the opinion of the Govern-
ment, has not been done and for which the
blame could be found with the Company ?

SHRI RAGHUNATH REDDI : This
is purely a matter of opinion. It is for the
Police to decide.

SHRI NARENDRA SINGH MAHI-
DA : May I know whether this is the only
instance of forgery of shares of a company
-or there are many instances of forgery of
shares of the other companies also ?

MR. SPEAKER : He cannot possibly
give the whole list of companies.

SHRI RAGHUNATH REDDI : There
is one more company with which we are
-dealing.

SHRI S. KUNDU : I do not want to em-
barrass the Minister by asking for the
details. I want to ask him only one thing.
This is a case where the Company has filed
the case and the Police has been investiga-
ting from 1965. Two years have elapsed.
Now the investigations have to be com-
pleted, then the prosecution has to be filed
and then the matter will come up before the
High Court, Supreme Court and all that.
By that time, the Congress Government
would have gone. Delay denies justice;
sometimes it is deliberately delayed and
justice is denied. I would, therefore, like
to have a specific assurance whether he will
direct the police officers to complete the
inquiry in one month and file the prosecu-
tion ?

SHRI RAGHUNATH REDDI : The
fact that the Government had taken steps
to refer the matter to the CBI on 29-7-1967
indicates that the Government is anxious to
-alert -everything and complete the matter
as early as possible.

SHRI- SHASHI RANJAN : May I
know whether the CBI has been entrusted
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only with this particular forgery or with
the entire thing since the inception of. the
Company, i.e,, just lowering down the shares
of the Company by some method or other
and then again increasing them and then
placing before the market. I want to know
whether the subject-matter of investiga-
tion relates to the entire thing from the in-
ception of the Company or only to this
particular forgery.

SHRI RAGHUNATH REDDI : I may
submit that, under the Criminal Procedure
Code when the First Information Report
is filed in the form of a complaint, any
police officer is entitled to investigate only
in respect of the complaint made and not
any extraneous matter to it.

SHR1 SHASHI RANJAN : This is not
fair; the investigation should be right from
the inception of the Company......

MR. SPEAKER : He may give his
suggestion. Mr. Kothari.

SHRI S. S. KOTHARI : Since some
persons have been arrested, the Minister
should be able toidentify the culprits and
say unequivocally whether the Company
is responsible for the forgery or some mem-
bers of the public are responsible. Why does
he not say that clearly ? Mr. Banerjee’s
question is absolutely justified.

SHRI RAGHUNATH REDDI : I may
state that, in matters of this type, the con-
spiracy has a wide range all over the coun-
try and it is very difficult to pin down cer-
tain persons and also to reveal their iden-
tity at this stage. Once the identity is
revealed, the real criminals might escape.

SHRI S. S. KOTHARI : May I know
by what time the inquiry will be completed ?

SHRI K. NARAYANA RAO : Investi-
gation to find out who the culprits are is
one thing and impounding the bogus shares
is another thing. May 1 know what arrange-
ments have been made to find out and im-
pound the bogus shares ?

SHRI RAGHUNATH REDDI : The
Company Law Administration is looking
into this aspect of the matter.

SHRI SHRI CHAND GOEL : Con-
sidering that this kind of indulgence in
bogus shares is going on a large scale, may
I know what has been done to protect the
interests of the shareholders ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : So
far as this question is concerned, action has
been taken alreadyand the company has
been asked to see that whenever there is
any exchange of shares, before they are
presented for transfer they should be veri-
fied, that is, their genuineness should be
verified by two directors other than those
whose signatures are on the scrips.

SHRIMATI SHARDA MUKERIEE :
In view of the fact that the company law
is as detailed and as complicated as it could
be, has the Government made any attempt
to find out the lacunae which make it possi-
ble for this sort of thing to happen ?
Through the years the company law has
grown into such a big volume, and in
spite of that, if this kind of thing is happen-
ing, then the Government should inquire
into it and see what makes such things
possible.

SHRI RAGHUNATH REDDI :
Government are looking into this aspect of
the matter. We are also aware that the
company law is quite complicated and yet
there seem to be some lacunae regarding
thesc matters, and this aspect is being exa-
mined.

SHRI D. N. PATODIA : Cases of for-
gery in this country are not very rare. Un-
fortunately, they have increased in number
since Independence. Just as in regard to
forgery in the case of Reserve Bank notes
and in the case of many other shares, in
this case also which is almost identical,
whatever was to be done on the company
side either by way of assisting the police or
assisting the Government or assisting the
CBI or in trying to find out the culprits has
been done, and whatever delay is taking
place today is exclusively on account of the
delay on the part of the police and the
department concerned.

SHRI RAGHUNATH REDDI :
is a matter of opinion.

SHRI HIMATSINGKA : May I know
whether the company has advertised in a
number of leading papers warning persons
that certain shares have been forged and
they should take care ? May I also know
whether the company has written to the
shareholders that certain shares have been
forged and they should verify the shares

That
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that they hold so that they may not have
been cheated by anmybody ? May I
know whether the company has also takea
steps to give notice to all the Stock Exchan-
ges warning people that there are certain
forged shares?

SHRI RAGHUNATH REDDI : The
answer to the first part of the question is
‘Yes’. As regards the second part of the

question, we are not aware.
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SHRI RAGHUNATH REDDI : As |
have already submitted, I do not like to
repeat what the hon. Member has said,
because that matter is the subject of investi-
gation. Before we can reach the conclusion
which the hon. Member has stated, a lot of
evidence will have to be adduced, and with-

out such evidence we cannot say anything
about the matter.
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SHRI. F. A. AHMED : I am not aware:
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SHRI SHEO NARAIN : If the company
law is so defective, cannot Government
do something to have it amended ?

SHRI RAGHUNATH REDDI : The
offences committed are under the IPC,
not under the company law. It may be
that the company law is defective; we are
going into the matter.

EXPORT OF TEA

+

248, SHRIMATI JYOTSNA CHANDA1
SHRI P. K. DEO :
SHRI CHENGALRAYA NAIDU g
SHRI M. L. SONDHI :
SHRIY. A. PRASAD :
SHRI N. K. SANGHI :
SHRI BEDABRATA BARUA i
SHRI D. N. DEB :

Will the Minister of COMMERCE
be pleased to state :

(a) whether there has been any talk with
the Ceylonese representatives for the joint
export promotion of tea in the world market;
and

(b) if so, the progress made in this regard ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes, Sir,

(b) The problems of the tea industry in
India and Ceylon with particular reference
to the need to arrest and reverse the steady
decline in unit values of teas exported from
the two countries were discussed by the re-
presentatives of the Government of India
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and Ceylon in New Delhi between the 11th
and 13th September, 1967. Another round
of talks is expected to take place in Colombo
in the near future with a view to evolving to
the extent practicable certain joint measures
for the achievement of common objectives.

SHRIMATI JYOTSNA CHANDA
When will these measures be known to
us or to Government so that they could take
action ?

SHRI DINESH SINGH : As soon as
they are discussed and finalised.

SHRI CHENGALRAYA NAIDU :
Is it a fact that the decline in our tea exports
is due to the bad quality of tea exported ?

SHRI DINESH SINGH : I attribute the
decline to a number of reasons. I would
not say that it is due to one particular reason.
It is due to a combination of reasons.

SHRI M. L. SONDHI : It is all very
well to talk about joint measures and all that.
If 1 may be permitted a certain amount of
economic nationalism, a certain image or
profile of India has to be projected as they do
in respect of other commodities, as for
example, Pilsen beer, so as to impart a dis-
tinctiveness to it. What steps are Govern-
ment taking to preserve a distinctive Indian
image in tea ? Will he consider setting
up in London and other important centres
blending factories which can both preserve
our distinctive image and also save foreign
exchange ?

SHRI DINESH SINGH : I can assure
the hon. Member that we are as keen as he
is to preserve the distinctive character of
Indian goods, whether, it is tea or any other
commodity. So far as tea is concerned—
not Pilsen beer or anything—we have Dar-
jeeling tea and Nilgiri tea and Assam tea,
There is no competition in these higher
grades of tea which are very much appre-
ciated by the connoisseur. But we are living
in a world where people have less time to
appreciate this. Therefore, more and more
people are taking to things like instant tea
where the quality is not of such great impor-
tance. What is suff:ring more is not high
quality tea but the medium and lower grades
and our main effort is to try to help them
to maintain their position in the world.

SHRI M. L. SONDHI : What about
setting up blznding fictories ? It is very





